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demanded, and we too have demanded,
a judicial enquiry into what happened
on last Friday in the university campus.
Nobody’s permission was taken. I should
like to know whether Bengal is going
to be ruled now by the CRP in the name
of President’s vule or under the cover
of Adviser’s re,ime or whatever it is.
We are surprised that ncbody is bother-
ed about it, Thie Jadavpur university is
4 well established university, It was set
up by Aurobin o Ghosh and others in
the days of the national movement, It
was a national institution. It has grown
with the support of the people and
with the blessings of the people. It is
one of the finest universities of our
State, Not that there are not some bad
people there. Some American agents
and others are tiiere. I know they have
infiltrated into Jadavpur, but at the
moment I am 0t concerned with it.
At the moment | am concerned with the
manner in whict the CRP is being used
against institutions like the Jadavpur
university, I strongly protest against
this kind of :ction by the CRP. I
demand the w thdrawal of the CRP
If the CRP belaves in this manner, it
will be the righ™ of the people to resist
the CRP in the manner they think best.
I hope the people of West Bengal will
resist the CRP, You talk about Naxalite
violence. But this violence is far worse
because it is a violence carried on by
those people wiio are supposed to be
the guardians o the law and they are
hooligans them selves, The  Prime
Minister now n as the Home Ministry.
She is directly responsible for what is
happening in West Bengal. The Ad-
viser’s regime «nd the Union Home
Ministry are directly responsible for
what is happening there, I wish my
friend, Dr. Deb prasad Chatterjee, who
fs a member of the Congress Party and
a professor ther., was himself present
here. 1 understind he also wanted to
raise it but his calling attention notice
was not accepted, I am also giving a
calling attention notice, but we are not
concerned with it at the moment. Mr.
Om Mehta is sit'ing here and our views
should be conveved to the proper quar-
ters. We would like to know whether
we are tn be trested by the CRP in this
manner, in this violent manner.

MR. DEPUTY CHAIRMAN: That
is all right,

SHRI BHUPFSH GUPTA: 1t is not
all right. We want an enquiry. We
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demand that Governor Dhawan should

i be instructed (o order a judicial enquiry

into what happened at Jadavpur and the
behaviour of the CRP there,

MR. DEPUTY CHAIRMAN: You
have made that point already. The
House now stands adjourned till 2-30
P.M,

The House then adjourned
for lunch at  forty-three
minutes past one of the clock.

The House reassembled after lunch
at half-past two of the clock, Mg,
Depruty CHAIRMAN in the Chair.

REFERENCE TO REPORTED
ARREST OF SHRI DHARMA TEJA
IN LONDON

SHRI DAHYABHAI V. PATEL
(Gujarat) : Mr. Deputy Chairman, be-
fore you call upon the mover of the
Short-Duration  discussion, with your
permission I weuld like to ask the Gov-
ernment whether it will give this House
any information and whether it is a fact
that Mr. Dharma Teja has been arrested
in London by the London Police and
the Interpol working together. Hay the
Government got any information to
give us?

SHRI BHUPESH GUPTA (West
Bengal): Mr. Deputy Chairman, we
understand that Mr. Dharma Teja has
been arrested in London, We also
understand that some influential people
might be interested in seeing that his
extradition does not work because if
Mr. Dharma Teja is brought back to
the country, many revelations and dis-
closures may be made. Therefore, the
Government should immediately make
it known to the country through Parlia-
ment as to what steps it is going to
take. First of all, I should like to know
on what grounds the extradition warrant
has been worked out, That is very
important. As you know, the British
police are very sensitive about legal
inceties. If the extradition warrant is
not properly worked out, on technical
grounds his extradition may not be
allowed. We have a particular agree-
ment between our country and the
United Kingdom, but that does not
mean that the particular question of ex-
tradition warrant is settled, Therefore,
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1 request the Central Government,
through you, immediately to advise
some of its best lawyers, the Attorney-
General and others, to work out a pro-
per extradition warrant, The Central
Government should also appoint good
Iawyers in London so that the case is
properly fought out, Mr. Dharma Teja
must immediately be brought here and
having got him here the Government
should ask him to make a statement, a
public statement, He must disclose
everything. Mr. Dharma Teja is the
centre of a scandal. . ,

MR. DEPUTY CHAIRMAN: All
right,

SHRI BHUPESH GUPTA : No, no
It is very important . . .

MR. DEPUTY CHAIRMAN: You
have drawn the attention of the Gov-
ernment,

SHRI BHUPESH GUPTA: . ..
otherwise, Mr, Dharma Teja will slip
out of their fingers_ . .

SHRI DAHYABHAI V. PATEL: He
was allowed to sljp out by Mr. Gulzari-

lal Nanda, When I gave him proof of
what was going on, he refused to
accept it.

SHRI BHUPESH GUPTA: My sug-
gestion is this that the Government
should not move in the traditional way
and in a routine manner in this case,
We would like Mr. Dharma Teja to be
brought here immediately and his ex-
tradition should be properly worked
out, There should not be delay. Mr.
Dharma Teja has got money and he will
have backing in England. Therefore,
all proper and legal arrangements
should be made in England. Moreover,
when he comes here an enquiry should
be started and he should be called
upon—not as a Wwitness, not as an
accused, in a court of law because in a
court the accused can remain silent; in
a court he may or may not make a
statement; we want a commission to be
appointed immediatelv where Mr. Dhar-
ma Teja can be summoned—to make
all the disclosures about his connec-
tions, how he got licences, how he got
money, how he got loans, and so on.
This is very, very, important. We are
not merely interested in legal prosecu-
tion important as it is and it should be
done. He is a 420 of the worst type.
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Much more important is through him
we must lay our fingers on the connec-
tions between Mr, Dharma Teja and
those people high up in the administra-
tion, We have information that many
people in the South Block and the
North Block occupying very high posi-
tions in the Government are closely
connected with Mr. Dharma Teja and
all the disclosures should be made. Mr.
Dharma Teja should be asked to de-
clare on oath as to what he knows
about it, And that should be done at
least by a one-man commission of
inquiry under the Commissions of In-
quiry Act, The commission of inquiry
should go into this entire shady deal, 1
think that is how the matter should be
handled. Still T would insist that the
Government should let us know what
steps it is going to take now that the
bird is in our hands—not in our hands,
but in the hands of the British police.
And you know the attitude of the Bri-
tish Government towards us after the
Tories have come into power, Their
attitude is very hostile to our country.
We do not know what they are going to
do. Their approach is biased and is

against our country. I do not want
their police to decide the issue, If
extradition is not allowed, then we

should take it up at the diplomatic and
political level with the British Govern-
ment and the Government here should
tell the High Commissioner of the Unit-
ed Kingdom in Delhi how it views this
matter. It is not merely a legal question,
In some respects it is a political question.
The British Government should be called
upon to help us in this matter of ex-
tradition instead of being detached from
it or contesting it, ‘This is what T would
like to say,

SHRI PITAMBER DAS (Uttat Pra-
desh): Sir, I won’t take more than

sixty seconds. ¢ JeIT FT HIASA! T
afiar

FIR R AW AT AMH 7 3G |
£ F@ aafaaiat & Wy arw sy & 1)

SHRI BANKA BEHARY DAS
(Orissa): Sir, before you were elevated
to that position, that is, when you were
sitting with us, you also used to join
with us on Dharma Teja issues. The
news about his arrest is good news to
us, though there is so much of un-
certainty about the whole matter, as my
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friend  Shri Btmpesh Gupta  stated.
Though he has been arrested, nobody
knows whether he will be brought here
or not. We want to know from the
Government about the exact position,
whether he has been arrested and whe-
ther arrangeme its are being made for
bringing him hcre so that all the shady
deals that have taken place can be ex-
posed, even though some Ministers
may be involv:d in them. If all the
information is tirought to light, possibly
sOme punitive :stion can be taken. Be-
fore we adjou n for the day, I hope
Government will make a statement clari-
fying the whole position and whether
they have conta:ted the British Govern-
ment in this connection,

MR, DEPUTY CHAIRMAN: I think
it is for the Gnvernment to take note
of it.

sy IO (ST WIW) ¢ AT
HIT TAT: HEGH FIA &1 (F a9 A FT
g99 R, A = Al o1 9T a9 G
Fera 6 | g areeE g § B s
F19 a1 & W gw aen frEr gy
39 919 B TR TR G gL | STAL-
WT$ & gAEY aga & aar faar ur @
g ¥ 1 g @Y g il ad asr A
gufeafy & ga A1 SO0 FAOC 4 ST
FEE AN 1 W TE A S AAE T
Fz1 O 2oy gaar sFafady # g snAr
w:fgw, wda F 1+ ad st =itz o
FaW IIT FL GF AL T ATH B IS
Fot Tifey, 78 &Y & | WEHE g9 AT
# @ ¥ foU F1 FIW I3 W & TWF
T gAAT wqer AAFTY g s T
g @ @sor q7g ¥ Aw € fF 200
FwT Fr oo IER g dr o] I 20
Fo4E w4 F1 F fear wm srad fafaa
Feqdr aAr & ferg o

sy gemamafa : d @ wE A A
S E )

s TFATF@EN : FE 9T A gH s
¥ g ¥ waon sy (5@ asag F 0F
amfrs ¥ WrOEsh & oqE 9w o0 AN
§§ AT FN FIT A TuT HA &
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T G g6 AT F AR F 5 gAay o1A-
FE FG TG &, daT-agr FT AT &
FE{ ST T T 1 SN 37 A= A
SAFRY & qEsE @ 20 FAT FT FA7
fear

ot gomwmaty : F @ET 19 @Y o,
3 A AT et g )

Sl QRTH ¢ TN FEY AT AR 2
SR SA §, SRl s w4,
gE ot ¥gr or—fF frg o & sad
uF sfafees gea & v s o, foa
aeg & qum wfadal ) SErer ¥ s
3T Y qET AT TG0 | 58 qure fEas
T FT FRAI T g6 A FCT vy

ERIT )

N Foawiafa © avt S 3 e T
JAr &7 8, 3@ ATH #41 FIAT & REd
CiEgi | /

SHRI BHUPESH GUPTA: Are the
Government going to make a statement
on this?

SHRI CHITTA BASU (West Ben-
gal) : Will the Government tell us some-
thing about this?

SHRI BABUBHAI M. CHINAI
(Maharashtra): Let the Government
make a statement whether he has been
arrested or not.

MR. DEPUTY CHAIRMAN: It
will be taken note of by the Govern-
ment.

SHRI BHUPESH GUPTA: You
should tell them. You know how for
the last several years this matter had
been agitating the minds of hon, Mem-
bers here,. Now that he has been captur-
ed by the British at least, we would like
to know what steps the government is
going to take, That should be stated on
the floor of the House rather than leav-
ing speculation to take its course.

SHRI OM MEHTA (Jammu and
Kashmir): We will collect the facts and
place them before the House,
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st IRATTRA : 2w, § CF A |

FT TeT ISTAT AWRAT § |

SHRI BABUBHAI M. CHINAIL
What I would submit is that since Shri
Dahyabhai Patel has raised a point, we
would like to know from the govern-
ment whether it is a fact that Dharma
Teja has been arrested and secondly, if
he is arrested, whether any proceedings
have been started to bring him back
from Britain so that our law can take
its own course, If the government can
make a statement on this, we will be
enlightened.

MR, DEPUTY CHAIRMAN: The
government plans to give the informa-
tion.

SHRI BHUPESH GUPTA: Do they
not know?

AN HON. MEMBER: A Member of
this House knows. Do you think the
government is not seized of the matter?

SHRI BHUPESH GUPTA: We are
not making a big demand of him, You
can ask your Home Ministry and tell
us exactly what the position is.

MR. DEPUTY CHAIRMAN:
Krishna Kant.

Shri

N TEAREN @ 2w, § OF e
FT F97 I3T W@ E |

st quawmafad : et ot WY ware
&1 TS & a1 Y |ITAT FT T FY IaT
®]E |

st AT ¢ A, q9 oF faee
gfd | g & eqawar &1 9N 4z 3
fe @ gz #§ 3T F1E 959 1% 919
FEA & @ W =TT ¢ fF 771 ag ufegw
g a FIE ITAN AT FT ST FL | qA
wa WA TE¢ 47 | oy dew g ¥
wH ard g fF 3 & w9 gt 7 o
ar st Fo Fo ;R T AR ¥ A ¥z
FET :

“Shri Rajnarain, in the after-noon,
made an allegation that money was
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paid to the Prime Minister or the

government when the licence to Tatas

was granted, I hereby emphatically

say that the allegation is baseless.”
# rgar a1 fF w7 At Fo Fo wig A
I q gH AT ITT ¥ | OF geATiAA
a%Er , AqT GIA § | IART TAAT AAAT
gfgr e gra s Fa A T s @
fagar & are ® & 0t w7 1 wax WA
gult g 5 oft Fo Fo wg 7 g -
fewz & frar ok gad selidaT
sarg T fvar &

-

WA ¥ qar (s
T & |

AT TAATTEM  : gg oY TART A &
fd 23 @s & FT ¥. ..

(Interruption)

SHRI BABUBHAI M. CHINAI:
This was said by their own party man,
by Mr, Kulkarni, that the government
has taken money for giving licences to
Birlas and Tatas,

-

®o Fo W) : Ay

(Interruptions)

ot vawme : 2fed, 2z gwR Ay
AT GAT & | ST (5 off g swrd s
wrgd 7 st qqen, s IR dw &
EAES EW TW WA HT IIAT oft -
FAT ST T 1 = Tt ot F7 4097 4y
3egi faar 78, I A 719 ¥ fy
T ad wFE w9g @ fF 3 FOe wwn
F O BT F fAu ggm w6l of oy
faten & @t wrwer @ e ogan
fFwa 50 @ *ad A v on Ty 3
A1 3 FRed s omdt sndh | gz g
F1¢ 7 €1 48 9rar §, w6 gned firg
oft witaws anit ) i s § s =
F FEmET o o Sy £ 1w g
¥t waw gaer QA1 A} fow A agdr @
g @A T agsr @ fa faven maw @
qA S AT T IR A 8 &% T
FTE I

st guwanfy . so &5
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S| UFARET : w19 FIA g Al A
43 T §, AMFT o o9 @vg F wa
aifag a1 o fwaz & @ew & wrdem
# =+t Fo Fo ¥ HIET § FFAT Frgav
g & g A S Ay fwrerd ¥ W
9 F1 qaAr nfge fF SN w7 qar
forar, Fa gl Gar 7€t faar & dar Far
uw fRar 1 $& Jar we fear 1 & saal
g I faody § orqufem &1 smamr §
faa & sao Mewm ag famr wedaw &
FT W T o FQa 10, 15 & oz
# qa g fF 3T QU Seawmd &
gl A g vl & o ) oF
q® Ay FAAT § AR @h a1
TH I § ATLA T N AV A9 &Y, Ig -
gAY &1 Wr g 1 ar ¥ =rgar g fF oA &
Fo WG GIZT IA TF WWSA Hi ATaHIY
FT |

ot Jugwmafe : qT smw Sfsa

SHRI K. K. sHAH: 1 have repudiat-
ed all the allegations made by Mr.
Rajnaraln. |

|

MR, DEPUTY CHAIRMAN: The
hon. Member nade cerain allegations
yesterday and they were categorically
denied yesterda: itself. You are mak-
ing the same al-egations and they have
been emphaticaily denied. So there is
no point in continuing this thing.

=i TTAATTI SR, TqAT AT
1 oA qifg w g § & fee
STAFTA & oMY T 9% WIFL THA G-
feue w@ 21

——

REFERENCE TO MISREPORTING
OF PROCEEDINGS OF THE HOUSE
IN THE “STATESMAN”

SHRI BHUPESH GUPTA (West
Bengal): Sir, something has appeared
in the Statesman concerning this House.
We should try t set the record straight.
The Statesman of today gives a report
of yesterday’s proceedings. It says that
the CPI and the CPM were opposed to
converting the Calling Attention Motion
into a regular motion for discussion.
This is entirely wrong. Both our Parties

|
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joined with others., The Statesman has
no business to deliberately give such
mischievous reports as if we were
opposed to it, Nobody in the House
was opposed to it. Therefore I would
request you to ask your office to address
a letter to the Editor of the Statesman
that they should not misuse the privilege
of the press in this House and in the
Uress Gallery to make this kind of wil-
ful distortion, this malicious distortion,
in the name of reporting the proceed-
ings of the House.

M AFATEAR  (IAT TIW) : #Aw
9T FwT F aifsa f qe qw § @
faddy & o= a1 § wgwa @ 7 1 Wk
TaT foar & a1 &4 &

SHORT DURATION DISCUSSION
UNDER RULE 176 REGARDING
USE OF MONEY POWER IN THE
RECENT BIENNIAL ELECTIONS
TO THE RAJYA SABHA AND THE
IMPLICATIONS THEREOF ON THE
WORKING AND PRESERVATION
OF PARLIAMENTARY DEMO-
CRACY

SHRI KRISHAN KANT (Haryana):
With your permission, Sir, I raise a
discussion on the serious allegations of
use of money power in the recent
biennjal elections to the Rajya Sabha
and the implications thereof on the
working and preservation of parliamen-
tary democracy.

Mr. Deputy Chairman, this is a very
important and vital subject not only for
this House but for our parliamentary
democracy. I had thought that the new
Minister of Law, Mr. Hanumanthaiya,
would be here and I would have wel-
comed him, But it seems he is already
{unctioning like a retired Minister and
he could not be present here at 2.30
even on the very first day. He has sent
the Minister of State. I think he will
treat the subject more seriously. I
demanded earlier also that the subject
was very serious but the whole thing is
treated mechanically, Either the Prime
Minister or the Home Minister should
have come here and participated in the
discussion, because what we discuss
today is not merely something which
has happened offhand, something which
has no history, something which has



